
OFFICE OF THE 
PRINCIPAL DISTRICT & SESSIONS JUDGE, SRINAGAR 

************

Subject: Preventive measures to contain spread of Covid-19 Infection 

ORDER NO: 222/PD.J/SGR 

DATED: 17-09-2021 

Pursuant to Order No. 441/RG dated 30-06-2021 and 611 of 

2021/RG dated 30-07-2021 read with Order No. 843 of 2021/RG dated 16- 

09-2021 of Hon'ble High Court of J&K and Ladakh keeping in view the 

strong apprehension of the third wave of Covid-19, the following protocol 

shall be observed: 

1. All latest SOPs of the Central and UT Government regarding 

gatheringat public places shall be followed in letter and spirit.

Except Officers /0fficials of District Court Complex and 2. 

Advocates, no other person is permitted entry in the District 

Court Complex and only those shall be permitted entry who are 

fully vaccinated and possess Certificate in this regard. 

Advocates in proper uniform shall be allowed entry into the 3 

Court premises. However, Advocates shall themselves restrict 

their entry in a manner that only those Advocates enter the 

Court building on a given day whose case are listed on that day 

before any Court. 

On entry into the Court building Advocates shall strictly 4. 
maintain the social distancing SOPs while waiting for hearing of 

their cases. They shall not huddle either in the well or in the 

gallery outside the Court Rooms. As and when their cases are 

finished they shall make an endeavour to leave the court 

premises at once. 



5. Entry of the Advocates into the Court rooms shall be regulated 

case wise. General entry in Court rooms shall continue to 

remain prohibited. Only such Advocates shall be allowed entry 

into a Court room, who may be representing a party in a given 

case upto the maximum of two Advocates for each party. As and 

when a case is called/displayed on a Display Board fixed outside 

the Court room, the appearing Advocates may enter the Court 

room and shall maintain a distance of six feet between 

themselves. In the gallery, outside the Court rooms, at the most, 

advocates representing the parties in other two following cases, 

according to serial number in the cause list, shall wait for their 

turn by maintaining the requisite distance. As and when the 

advocates finish their case in the Court room and exit it, they shall 

immediately leave the gallery and not stand there. 

6. Only those Advocates, staff members and any other stake holder 

will be permitted entry in the court premises who have been 

vaccinated. 

7. Entry of Clerks and Agents of the Advocates into the Court 

rooms shall continue to be prohibited for the time being. 

Entry of witness(s) and accused person(s) shall be permitted in 

District and Subordinate Courts subject to strict compliance of 

8. 

latest SPs pertaining to the containment of Covid-19 and 

vaccination. 

9. Entry of litigants and public into the Court premises from the 

very outer gate shall continue to be prohibited. If, however, any 

litigant on any reasonable ground is compelled to argue his 

case personally, he shall be allowed entry into the Court 

premises subject to the condition that he makes an 

application at least two days prior to the date of hearing 

through e-mail to the Presiding Officer of the Court 



disclosing such compelling reasons and seeking permission in 

that regard. If and when any such application is made by any 

litigant, the Presiding Officer concerned shall consider the same 

and, if satisfied, may permit such litigant to enter into the Court 

premises and inform the litigant of such order by return e-mail. A 

copy of such order shall also be sent by the Presiding Officer 

concermed to the Incharge Security, at the main gate of the Court 

premises for necessary action. 

10. If in a given case one of the party appearing through Advocate 

insists for virtual hearing for any reason of his inability to 

appear physically, the Court may, if necessary, permit him/her 

to argue through virtual mode and the other party may present 

his/her case physically or the matter may be adjourned with 

consent of the parties provided that advance notice for such 

virtual hearing is given to the concerned Court at least a day 

before. 

11. For the time being, Advocates are free to file their cases, 

applications etc., either physically or by virtual mode. 

12. The entry of Advocates in the office rooms of the Courts shall 

continue to be prohibited. 

13. The aforesaid relaxation of entry into the Court premises shall be 

only from 10:00 AM till 05:00 PM on each working day so as to 

enable the sanitizing teams assigned for the purpose to carry out 

sanitization of the premises according to the standing procedures 

in that behalf. 

14. The canteens located in the premises of the Court Complex shall 

continue to run subject to 50% sitting capacity and strict 

observance of all the relevant SOPs, instructions etc. referred to 

hereinabove. The canteen holders shall also restrict/reduce the 



attendance of their workmen to 50% of their respective roll of 

employees. They shall furnish the list of their employees and their 

daily work roster for maintaining 50% attendance to the Section 

Officer (Adm.) of District Court Srinagar, who shall provide an 

authenticated copy of such daily work roster to the Incharge 

Security at the main gate of the Court Complex so as to enable 

them to identify these civilian employees and to allow them to 

enter into the Court premises. 
15. The Nodal Officer Mr. Fayaz Ahmad Qureshi, Judge Small 

Causes Court, Srinagar shall ensure that the latest SOPs and 

instructions on the subject by the Central and UT Governments 

and the protocol set by the Hon'ble High Court of J&K are 

strictly adhered to and in that behalf all necessary arrangements 

are made in the Court premises. 

All the advocates are requested to cooperate any Officer/stafi,16. 

Security Force Personnel posted at the entry points of the Court 

complexes/Court rooms entrusted with the task of implementing 

the aforesaid protocol. 

17. Mr. Meyank Gupta, Municipal Magistrate Srinagar, shall ensure 

complete sanitization of Court Buildings, twice a week. 

18 This protocol will be reviewed periodically depqnding upon the 

trend of spread of COVID-19 infection. 

(M.A. Chowdhary) 
Pr. Districet & Sessions Judge 

Srinagar 
Dated 17-09-2021 No,s98-363 PDJS/Adm./2021

Copy to the: 

. Registrar General, High Court of J&K and Ladakh Srinagar, for information. 



2. Principal Secretary to Hon'ble the Chief Justice High Court of J&K and Ladakh 
Srinagar, for information. 

3 Secretary to Hon'ble Mr. Justice Ali Mohammad Magrey, Judge High Court of J&K 
and Ladakh(Administrative Judge for District Srinagar) 

.for information of His Lordship. 
4. IGP Kashmir Zone, for information. 
5. SSP Srinagar, for information. 
6. SSP Security Kashmir, for information. 
7. All the Judicial Officers of District Srinagar for information and compliance. 
8. Director, information J&K at Srinagar, with the request to give wide publication to this 

Order through print and electronic media. 
9. Mr. Fayaz Ahmad Qureshi, Judge Small Causes, Srinagar (Nodal Officer) for 

information & compliance. 
10. Mr. Meyank Gupta, Municipal Magistrate, Srinagar for information and necessary 

action regarding the sanitization of Court Building. 
11. Secretary, High Court Bar Association Srinagar, for information. 

12. Secretary DLSA, Srinagar, for information 

13. System Officer (e-Court) Srinagar, for uploading the same on District Court Website. 
14. In-charge Security Main Gate, District Court Complex Srinagar, for information and 

compliance. 
15. Notice Board. 

16. Office Order File No.308. 

Chief Administrative Officer 


